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sections of the people into these inci-
dents to find out the truth and inform
the House about it? We say punish
those who are guity even those who
are in suthority. I would also like to
know whether it is true that the
Vice-Chancellor of BHU has got more
sympathetic corner for certam parties
and associations who are close to the
ruling party and he is gmng out of his
way to employ those petsong who
are associated with a particular body
or partly?
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13.14 hrs.

STATEMENT RE
SUICIDE BY AN EMPLOYEE OF
THE INDIAN COUNCIL OF AGRI-
CULTURAL RESEARCH

MR SPEAKER: Mr Shinde may
make a statement.
22 LS—11.

ICAR (Stat.)

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHHK] ANNA-
SAHEB P SHINDE): Suir, ag the
statement 1s quite long, 1 request that
1 may be pernutted to lay it on the
Tuable of the House

MR SPEAKER, Yes.

SHRI ANNASAHEB P  SHINDL:
Sir, I beg to lay the statemeny on tue
Table of the House

STATEMEN1

Miss K Jotlhn was born on 18th
August, 1946 Conseqw * upon the
sudden death of her fatnur Shri N,
N Krishnan Section (nheet, Central
Water and Power Commission. on
15th August, 196C, she was appointed
as Technical Assistani on the Govein-
ment Side of the Ind,an Ceouncil of
Agricultural Research iith  effect
from 8-11-1966 (AN} on compassio-
nate grounds< At the t'me of her
appointment, she wag studying in
M Sc. final in Anthropology 1n  the
Delly University and slie was, there-
fore allowed to complete he, course
a, a regular student Miss Jothi was
declared quasi-permanent in the post
of ‘Technical Assistant with effect
from 9-11-1969 and op 18-4-1970, she
was promoted to the pust of Semor
Techmical Assistent on t'i»  Reseerch
Side of the Council  On the bosig of
the option exercised by her, she was
taken over as a 1egular employec of
the Indian Council of Ag icuvitural
Rescarch (Rescarch Side; with effect
from 1-2-1972 ang the cave {or con-
flimation i s post 1. héeing pro=
cessed

2 At the iime of lier . ppuiniment
in the Council. Misy, Jothi wa; staying
in guatler No 563 Sector IV, R K.
Puram, which was allotted (¢ her late
father The Counch subsequently
took up the mattey with the Direclo-
rate of Fstates and she wdae allutted
alternative arcommndatioyr on com=
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passionate grounds on an out of turn
bagis, where she had been living ever
since.

3. In‘November 1972, Miss Jothi
applied for the Junior Fellowship
under the Indiap Council of Agricul-
tura]l Research i1n service candidates
Junior Fellowship Scheme to take up
higher studies leading to a M. Se.
degree. Her application wag consi-
dered with other candidates at the
meeting of the Selection Comumiltee
constituted for the purpose on 5th
June, 1974 and the seleclion was ap-
proved on 21-6-1974 She was sclect-
ed for the wellowship in the subject
of Plant Breeding leading to a Mas-
ter's degree and was informed wide
Council’s letier dated 2..6-1974 The
yunior fellowship whicn wus awarded
10 Miss Jothi carries a  stewend  of
Rs. 300 - per month fo: a peniod of
two years from the date of jeuning the
course by the fellow

4 Subequently, at the personaj re-
quest of Director General, Indian
Council of Agiicultural Research, Dr.
M, 8 Swaminathap to the Vice Chan-
ceBor, Banaras Hindu University, Dr.
Shrimali, Miss Jothi was admitted to
the Univermty on 17th February,
1875, as a special case, for she being 2
pure Science student wculd not nor-
mally have been admitted to an ag-
risulture faculty. Miss Jothi applied
for study leave on 12th TIebruary,
1975 for a period of two years with
effect from 17Tth Februsry, 1975 and
she was allowed to proteed on leave
from 17th February, 1573 in anticipa-
tion of issue of the formal Office
Order after observing ull the requi-
site formalities. The Office Order

issued on Ird March, 1975, des-

the fact that some minor defi.

fes were still there in the Bond
executed by her, and which were
attended to, when ghe visited the office
on the 18th March “97% of her own,
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S, Miss Jothi sent to the Counell
her admission certificate and other
necessary documents reguireq fow
issuing thee sanction letter to the Uni~
versity on 20th February. 1975. The
case was processed according to the
extant rules and Miss Jothi was per-
sonally informed when she visited
this office on 15th March, 1075, that
her case had been cleared by the
officers concerned and that the sanc.
tion letter to the University was under
issue. It may be clarified that the
sanction for the fellowship is com-
municated direcily to the University,
as disbursement hag to be done
through the Unuversity, and a copy
endorsed to the stident concerned

8 From the above facts it 15 clear
that there hag been no delav or indi-
flercme o0p harrassment 1 dealing
with her case right from the time of
her appointment 41l the date of the
unfortunate event  Further, no diffi-
cully either official or personal was at
any time brought to the notice of any
officey 1 the Council by Miss Jothi
or anybody else on her behslf

7 My Jotht waus found Jving un-
consclous 1n the first quadrangle on
the western side of the Krishi Bhawan
at ahout 930 AM on tae maorning of
17th Maich 1975 She was immedia=
tely removed to the Casualtv Ward
of Willingdon Hospital by the Under
Secretary (Admn.) Shn O D Garg,
where she was given emergency
treatment, but unfortunately she ex-
pired at about 1130 AM No papers
were found on her person either by
the officer who took wer to the hos-
pital, or by anyone else in the hos-
pital However, her personal belong-
ings were found lying in Room Ne.
516 on the 5th fiooy which was sealed
off until the arrival of the Police who
later are said to have found three
notes purported to have been Iift
by her The case has been reported
to the Police and they are !nmtlui—
ing into it.



